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SHRI SHAHID SIDDIQUI (Uttar Pradesh): Sir, I associate myself with the matter raised by the 

hon. Member. 

Draft National Mineral Policy 

MR. CHAIRMAN: Next is, Shri Panda. Mr. Panda, please bear in mind the three-minute 

rule. 

SHRI B.J. PANDA (Orissa): Sir, I seek the same indulgence that you have showed to the 

previous Member. 

Sir, I raise a matter of very serious national concern which is of particular concern to this 

House. Sir, this is the Council of States. We represent, not individual constituencies, but the 

concern of States. The hon. Prime Minister is a Member of this House. Sir, the matter that I 

raise is that the Chief Ministers of five States, namely, Orissa, Chhattisgarh, Jharkhand, 

Karnataka and Rajasthan have been writing to the Prime Minister, seeking to meet him to 

raise a matter of serious importance concerning their States, but are not getting time. This is 

a matter of serious concern. Sir, this is not something that I am speculating. I have here with 

me letters from Shri Naveen Patnaik; I have letters from Shri Madhu Koda of Jharkhand; I 

have a joint representation signed by the Chief Ministers of all the five States; and. Sir, I was 

part of a delegation of about twenty-five MPs from these five States who went to meet the 

Prime Minister who himself told us that he has limited time and he cannat meet these Chief 

Ministers on this issue. ...(Interruptions)... 

Sir, the issue is, the Draft Mineral Policy A îch is today being prepared. Sir, this is something 

that we need to understand because it has a critical impact on the economies and the 

livelihoods in these five States. Sir, these five States account for about ninety per cent of the 

minerals in this country. These are mostly poor States which have suffered from national 

neglect and active discrimination for more than fifty years. 

Sir, I just want to cite two examples. One example is, policies like freight equalisation for 

fifty years took away the natural economic advantages of these States and they suffered for 

five decades. Sir, on the issues of royalties, these States get a pittance in royalties. Sir, 

instead of following the world-wide practice of ad valorem royalties, there are administered 

royalties, and I can show you the abuse that happens. Royalties are supposed to be 

revised every three years. ...(Interruptions)... 

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... Please do not interrupt. 

...(Interruptions)... 

SHRI B.J. PANDA: Sir, I am not yielding. ...(Interruptions)... Sir, I am not yielding. 

...(Interruptions):.. 

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... Let him finish. 

...(Interruptions)... Mr. Vijayaraghavan, please resume your place. ...(Interruptions)... Do not 

interrupt. ...(Interrupt)... Please do not interrupt. ...(Interruptions)... Please do not interrupt. 

...(Interruptions)... 

SHRI B.J. PANDA: Sir, I am not yielding. .. ...(Interruptions)... 

MR. CHAIRMAN: I would like the hon. Members to sit down. Mr. Panda, please resume 

and complete in time. 
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SHRI B.J. PANDA: Sir, allow me to complete. ...(Interruptions)... Sir, recently, as a Member of 

the Standing Committee on Coal, Steel and Mines, I was aghast to learn that instead of 

revising coal royalties in three years, as they are required to, royalties were revised after six 

years. That too, it remains administrative which is subject to all kinds of lobbying. 

MR. CHAIRMAN: Please finish your point. 

SHRI B.J. PANDA: One minute. Sir. Sir, in recent years, these States have started making 

changes in policies which are helping them to improve their economic condition. Sir, these 

policies involve value addition which requires investment in the States for operating mines. 

As a result, hundreds of thousands of crores of investment are coming to these States. 

MR. CHAIRMAN: Please complete. 

SHRI B.J. PANDA: Sir, I will complete in just thirty seconds. Sir, I can talk for Orissa where 

Orissa has become a revenue-surplus State only in the last few years because of these 

policies on minerals. Our GDP growth rate has now started exceeding the national average. 

Sir, I cannot understand why this national policy has to be done in secrecy. ...(Interruptions)... 

Sir, all Departments of this Government today put up their draft policies on the Website, and it 

is discussed in public. I cannot understand why the Prime Minister cannot find time for five Chief 

Ministers to meet them and discuss it. ...f7n/errM/?//o«j/.. 

MR. CHAIRMAN: Please, you finish your point. ...(Interruptions)... Next person, please. 

...(Interruptions)... Shri Ajay Maroo. ...(Interruptions)... Hon. Members, for matters which are 

raised with the permission of the Chair at this time, there is an established rule about 

limited time span. So, kindly adhere to it so that we get on with the rest of the business and 

give others a chance. ...(Interruptions)... 

SHRI S.S. AHLUWALIA (Jharkhand): Sir, the point is, the issue raised by Mr. Panda 

...(Interruptions)... 

MR. CHAIRMAN: We have discussed that matter. He is raising the point, but it has to be 

done ...(Interruptions)... That is a different mattesr...(Interruptions)... What is raised at this 

time has ...(Interruptions)... Please...(Interruptions)... 

SHRI B.J. PANDA: The hon. Prime Minister does have time for five States... 

(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, that is because the Chief Ministers are from non-UPAruled 

States. ...(Interruptions)... 

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, we sat through the debate yesterday till 

late. He must ^^...(Interruptions)... 

MR. CHAIRMAN: Please do not.. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, this...(7nrcrrMpno«s)... 

MR. CHAIRMAN: Please do noX. .. (Interruptions)... You are wasting time ... 

(Interruptions)... 

SHRI B.J. PANDA: Sir, my last ^mX...(Interruptions)... 

SHRIMATI JAYA BACHCHAN: Sir, the subject is very important. Last night we sat through 

the debate because time was given; he must also be given time ...(Interruptions)...  
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SHRI EKANATH K. THAKUR (Maharashtra): Sir, the matter is very important. .. 

(Interruptions)... 

MR. CHAIRMAN: Please resume your places. ...(Interruptions)... 

SHRI B.J. PANDA: Sir, I wish to make a last point...(Interruptions)... I would only appeal that 

the Prime Minister should give the Chief Ministers of these five States the same time that he 

has for countries like Singapore and Uganda, which are not parts of our country! 

MR. CHAIRMAN: Fine. Mr. Ajay Maroo to associate with this statement. 

...(Interruptions)...Please you have to associate with the statement and not make a statement. 

... (Interruptions)... 

SHRI ARUN SHOURIE (Uttar Pradesh): But why can't he make a statement while 

associating? You just allowed Mr. Raja to make a statement while associating himself with 

the statement made by Shrimati Brinda. ...(Interruptions)... 

MR. CHAIRMAN: I am just requesting the hon. Member to associate 

h\mse,\f...(Interruptions)... 

SHRl ARUN SHOURIE: But, Sir, you must allow...(Interruptons)... 

MR. CHAIRMAN: Please, would you allow him to speak? ...(Interruptions)... 
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MR. CHAIRMAN: Please...(Interruptions)... Mr. Pany, please resume your 
p\ace...(Interruptions)... 

SHRI V. NARAYANASAMY (Puduchery): They can make a representation. 

...(Interruptions).. 
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MR. CHAIRMAN: Please keep quiet. ...(Interruptions)... 
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MR. CHAIRMAN: Please, Mr.Ahluwalia. ...(Interruptions)...  
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MR. CHAIRMAN: Please. I appeal to the ...(Interruptions)... 

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, in our State a.lso...(Interruptions)... 
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MR. CHAIRMAN: I appeal to the Members to kindly...(Interruptions)... 

SHRI ARUN SHOURIE: Sir, we are in the Council of States. How could the Chief Ministers of 

States...(Interruptions)... 

SHRI V. NARAYANASAMY: They have been making allegations... ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, the Leader of the Ho\ise...(Interruptions)... 

MR. CHAIRMAN: Could we ha\e...(Interruptions)... 
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MR. CHAIRMAN: The hon. Member has started...(7n/erru/j//o«j/..Please let him finish. 

..(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, what is this? ...(Interruptions)... 

MR. CHAIRMAN: Mr. Pany, please resume your seat. ...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, the State of Orissa...(7«/e/-/-Mpn'o/J5;...has been given to the 

State of Orissa. Jharkhand and Orissa have been ...(Interruptions)... 

MR. CHAIRMAN: Please. I will be...(Interruptions)... 

�� �6� ��� : %	, �� �:(�� ��� �ह�	  ...(������)... 

MR. CHAIRMAN: Your time is over. ...(Interruptions)... 

      �� �6� ��� : �� O� %	��	 
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MR. CHAIRMAN: Mr. Marco, you are violating a commitment given to the Chair. Please 

bear that in mind...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, why can't you direct the Government? ...(Interruptions)... 

�� �6� ��� : %	, �� �:(�� ��� �ह�	 �&
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SHRI PENUMALLI MADHU: Sir, our State.....(Interruptions)... 

MR. CHAIRMAN: No, Mr. AhIuwalia....(Interruptions)... 

SHRI YASHWANT SINHA: Sir, you must direct the Govemment... ...(Interruptions)...SHRI 

S.S. AHLUWALIA: Sir, you are the Presiding Officer of the Council of State and he is... 

...(Interruptions)....raising hisVoice...(Interruptions)... 

MR. CHAIRMAN: Please listen to the Chair. ...(Interruptions)... These matters are being 

mentioned 

�� �6� ��� : �� O� %	��	 
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MR. CHAIRMAN: Please resume your place. ...(Interruptions)... 

SHRI YASHWANT SINHA: Will the Government give their commmts...(Interruptions)... 



220    Matters Raised [RAJYA SABHA] With Permission 

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, how many times will they disturb the House? ... 

(Interruptions)... 

MR. CHAIRMAN: Will you please listen to the Chair? ...(Interruptions)...Thsst matters 

are being mentioned...(Interruptions)... Hon. Member, will you resume please?... 

(Interruptions)... 
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MR. CHAIRMAN: Please resume your place. This will not go on 
Record....(Interruptions)....l would like to draw the attention of the House to a well-established 
practice that matters which are raised with permission are discussed and brought to the 
notice of the Chair in the morning meeting. This particular morning, a specific understanding 
was arrived at that Mr. Panda would raise a subject and Mr. Maroo will associate himself with it. 
Now, instead of associating himself with it, he is making a full-fledged speech. I would just 
...(Interruptions)... We have one more speaker. ....(Interruptions).... Please. May I appeal to you 
all?... (Interruptions)... There is one other speaker who is to come up.... (Interruptions)... 

SHRI MANOHAR JOSHI: (Maharashtra): Sir,... (Interruptions)... 

�� 
���
� : ,�/� ,�, �� 9&%� ��,�(	/ �v: ��  ...(������)... There is one other person to 

speak. ...(Interruptions)... 

SHRI S.S.AHLUWALIA: What is this? ...(Interruptions)... 

MR. CHAIRMAN: I have given Shri Maroo enough time. ...(Interruptions)... The time is 

recorded. ...(Interruptions)... 

SHRI ARUN SHOURIE: Yesterday, the Chair allowed 45 minutes to Mr. Ram Jethmalani, 

but stopped Shri Amar Singh... (Interruptions)... 

MR. CHAIRMAN: Will you resume your place? ...(Interruptions)... 
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MR. CHAIRMAN: Please resume your place. ...(Interruptions)... Mr. Maroo, will you 

resume your place? ...(Interruptions)... You are finished. ...(Interruptions)... Please ... 

(Interruptions)... 
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MR. CHAIRMAN: Will you disobey the Chair? ...(Interruptions)... Please resume your 
place. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: What is this? ...(Interruptions)... 

MR. CHAIRMAN: Please resume your places. ...(Interruptions)... Shri Pany, please. 

...(Interruptions)... Please resume your places. ...(Interruptions)... Shri Pany, please. ... 

(Interruptions)... Do you want Shri Pany to speak?... (Interruptions)... Ahluwaliaji, you are the 

Chief Whip.... (Interruptions)... Please resume your places.... (Interruptions)... Shri Pany 

...(Interruptions)... 
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SHRI YASHWANT SINHA: Sir, you must direct... (Interruptions)... 

MR. CHAIRMAN: Mr. Sinha, this is not the point. ...(Interruptions)... 
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they respond? ...(Interruptions)... We want reply from the Government. ... (Interruptions)... 

MR. CHAIRMAN: Will you please resume your places? ...(Interruptions)... 

SHRI YASHWANT SINHA: We want reply from the Government.... (Interruptions)... 

MR. CHAIRMAN: Please resume your places. ...(Interruptions)... There is a 
separate procedure for it. You are violating your own procedure. ...(Interruptions)... 

SHRI B.J. PANDA: Where shall we seek protection?... (Interruptions)... 

MR. CHAIRMAN: Mr. Panda, you had your say. ...(Interruptions)... (�. &:2�, i��, 9& 
�*L ,�):  ...(������)... 9& �*L ,�:)  ...(������)... Please don't violate the understanding we 

had. ...(Interruptions) Please don't violate the understanding we had. 
...(Interruptions)... Mr. Pany please. ...(Interruptions)... 
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MR. CHAIRMAN: Will you please resume your places? 
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SHRI SHATRUGHAN SINHA (Bihar):  Sir ..(Interruptions). 

MR. CHAIRMAN: You are coming in the way of a speaker. Please, don't do 

ti\at...(Interruptions). Will you please resume your places!...(Interruptions). There is a speaker to 

whom the floor has been gi\en...(Interruptions). No, I am afraid noX...(Interruptions). 

SHRI MANOHAR JOSHI: Sir, you can ask the Government to enquire into this 
matter. 

MR. CHAIRMAN: No, Sir. I do not conceive this point. I think, the understandings are 

being violated, and I go on record to say that..(Interruptions). Please, go back to your 

places...(Interruptions).  
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MR. CHAIRMAN: I would request hon. Members to resume their 

places...(Interruptions). The House is adjourned for ten minutes. 
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The House then adjourned at thirty-one minutes past twelve of the clock. 

The House re-assembled at forty-one minutes past twelve of the clock. 

[THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) in the Chair.] 

THE VICE-CHAIRMAN (SHRI PARASANTA CHATTERJEE): The House is adjourned for 

another ten minutes. 

The House then adjourned at forty-three minutes 

past twelve of the clock. 

The House reassembled at fifty-three minutes past twelve of the clock, 

(MR. CHAIRMAN in the Chair.) 

MR. CHAIRMAN: The hon. Leader of the Opposition wishes to speak. 

Right of Chief Ministers to Voice their views and opinions 

with Prime Minister 

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Mr. Chairman, Sir, we have 

experienced a little obstruction in the normal functioning of the,House. I will not go into other 

issues like Member 'A' getting time and Member 'B' not getting time. But that is the reality 

too. However, Sir, here in this case, there was a grievance expressed by certain Members on 

account of the difficulty that the Prime Minister had in meeting the Chief Ministers of five States. 

The central question here is of the respect that is accorded to the principle of federalism and the 

Chief Ministers of States. I do know. Sir, that a Group of Ministers was constituted. A very 

senior Member of the Cabinet the Union Home Minister has chaired it. Perhaps a report 

has already been considered by the Cabinet or is going to be considered. The hon. 

Members are of the view. Sir, and they have said that the Chief Ministers wanted to call on 

the Prime Minister after the Group of Ministers had concluded their job. On that occasion 

also, the Prime Minister had had difficulty in meeting the Chief Ministers, that is fi-om where 

this grievance is borne. 

Also, Sir, if various other policies can be put on the website and the opinion of the larger 

public can be obtained or solicited a policy like minerals—whether major or minor mineral— also 

merits such equal treatment. If that too is put^on the website, then where would be the 

difficulty? And I do believe, Sir, that the Chief Ministers have aright to voice the grievances or 

opinions or the views of the State as they have the honour to be heads of Governments. 

That is the point. If the Government would respond to it, we would be very gratefiil. We have no 

intention of interrupting the fiinctioning. 

We do wish to hear the hon. External Affairs Minister, and I am encouraged by the fact 

that the hon. the Prime Minister is here. He perhaps comes here with the intent of clarifying 

some of the issues that are being raised as direct questions to him. He would benefit by 

hearing all this. Perhaps, the Chairman of the Group of Ministers will respond and clarify the 

situation. 

THE MINISTER OF HOME AFFAIRS (SHRI SHWRAJ V. PATIL): Sir, we all know that 
the 


